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The Chief General Managar (Telacom)

A.P.lireclse, Door Sanchar fhavan,
Nampally Station Rd, Hyderabad.

The Ceneral Manager (Telauom)

' .
Telecom Area, Sec'bad,

| The Telacom Oistrict Enghmer,

Chitoor Uistrict, Chitoor
The “ub-Uivisjonal Officer,

Telacom, 'irupatni, Chitoor
District.
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Shri A.V.Rama Rao
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Shri V.Bhimanna, CGSC

MEMBER  (A)

(Per Hon'ble Shri H.Ralendre Prasad, Member (A) ),

Heard 5ri A.V.Rama Rao,

Sri V.Bhimanna,
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OA.1049/97

Be tween

p. Joseph

and

Nampally Station Road
Hyderabhad

2, Genl, Manager (Telecn)
Guntur, Guntur DPist.

3. the Telecom Dist. Ma:wjer
Fraxasham ~ist, Ongzcle

4. Sub-Divnl. Cfficer
Te lecom, Markapur
prakasham Dist,

Zounsel for the applicant

Counsel for the responients

CCRAM

T HYDERARA

1. Chief Genl, Manager T2lecor
Ap Circle, Doorshanchar znavern
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OA,1049/97 dt,.14-8-97

Crder

Orel order {per Hor, Mr. . kajenara Frasié I, ~ nher (Admn,)

Heard Sri G. Bhanumurthy for the 3., iizant and Sri w.
tathysnarayoens f Srao NV, Devarsg for the e roniente
e direct. contsined in OAL216/30 Gated Ied4-96 are

vty applicable to this case. The same moting as directed

AN the sa1d L oshall therefore be terxen o1 (e cass, A

FUby ol the saicd order passed in Cr.21n/3a - 27
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| CENTRAL ADMINISTRATIVE TRIEUNZL: HYDT
AT HYTER! BAD

REBAT TENCH:

-,D. Babu Rao

[ Ver sus

|r Chief GM Telecem
AP Circle, Doersanchar Bhavan

i ~ ‘Nampally Stn. Rd, Hyderabad
W o and

3 ethers \

i FOR IFSTRUCTIONS

whether it be referred to the
reporters " er nnt?

. Whether it ke circulated te
b - all the Benches of C.2.T,
i : or not?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.1424/97 dt.28-10-97
Betweean

D. Babu Rao | H Applicant
and |

1. Chief General Manager
Telecem, AP Circle
pDeersanchar Bhavan
Nampally Station Reed
Hyderabad

2. Genl. Manager (Telecom)
Viaskhapatnam
Viaakhapatnam Dist.

3. The Telmcem Dist. Engineer
Prakasam Dist, Ongele

4. The Sub Divnl., Officer
Telecom, Ongele

Prakasham Qist. . ¢t Respendents
ceunsel for the applicant s A,V. Rama Rao
' Advocate

V. Vined Kumar
CGEC

Ceunsel for the respondents
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HON. MR. H. RAJENDRA PRASAD, MEMBER (ADW.)Q'/
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labeur Register, if otherwise eligible for the same;

NC

OA,1424/97 dt.28=-10-97
Judgement '

Oral erder (per Hon. Mr. H. Rajendra Prasad, Member (Admn.)

Heard Mr. A.V. Rama Rao for the applicant and Additienal
Standing Counsel, Mr. V, Vined Kumar, for the respondents. .
1. The learned ceunsel submits that his prayer in the present 1
OA is cenfined only te his reengagement, and net for grant ef
temperary status er regularisatien ef service. This 1s neted }
and the reliefs seught by the applicant are deemed accordingly"L kﬁ
restricted te this prayer alene. ‘
2. The applicant claims that he had werked as Casual Labourer
for 2815 days between January, 1981 and July, 1997 and 2573 days
between 1982 and 1997. This reqguires verificatien since ne _ !
decument has been annexed to establish these facts., It is
further stated on behalf ef the applicant that he was engaged and‘

paid merely en ACG-17 Veuchers and is net therefere in a
posit;on te establish his past service with the aid ef any decu-
ment. |
3. The grievance in this OA ié that the applicant has net been
engaged from 1-8-1997, presumably fer lack ef woerk. There is ne
erdar of terminatien er disengagement en record.
4. Censidering the long service claimed by thé applicant, ‘
Respondents 3 and 4 shall examine the feasibility of reengaging
him in any available work subject te the follewing :

i) The name of the applicant shall be enteréd in the Casual

i1) The applicant shall be reengaged as and when werk is availablé
in‘p&eference te fresh candidates/juniers. .
S. Thus the OA is disposed ef at the admiss;en stage./ Ne costs.i
%)

(H. Rajendze [Presad)
Mempe Nne.)

pated b Octeber 28, 97 .
Dictated in Open Court /?"“’/L‘“
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O A.1424/97.

To
1.

2,
3.
4,

5.
6.
.7.
8.
9.

The Chief General Manager,
‘Iblecan' A-P-CirC].e,
Doorsanchar Bhavan,

Nampally StationgRoad, Hyderabad.

The General Manager(Telecom)

- Visakhapatnam, Visakhapatnam pist. -

The Telecom Dist.Engineer,
Pr akasam Dist.Ongole,

The sub Divisional Officer, Telecom,
Ongole, Prakasam Dist.

One copy to Mr.A.V.Rama Rao, Advocate, CAT.Hyd.
One copy to Mr.V.Vinod Kumar, Addl .CGSC.CAT.Hyd.
one -corpy to Mr.HHRP.M,(A) CAT.Hyd.

One copy to 'D;R, (A) CAT.Hyd.

One spare COpYe
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